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O R D E R 

28.01.2020  There is dispute regarding Annexure – A3 Agreement. 

Counsel for Appellant states that he will call for the original of the document 

and keep it ready with him at the time of arguments.  

 He also wants to file Rejoinder. Rejoinder, if any, may be filed within a 

week.  

 List the Appeal ‘for admission (after Notice)’ on 18th February, 2020.  
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